W.PRP(MD)No.362 of 2021

BEFORE THE MADURATI BENCH OF MADRAS HIGH COURT
DATED: 08.01.2021
CORAM:
THE HONOURABLE MR.JUSTICE G.R.SWAMINATHAN
W.P. (MD)No.362 of 2021

A.Thirupathy ... Petitioner

1.The District Collector,
Madurai District,
Madurai.

2.The Commissioner,
Hindu Religious and Charitable Endowment Department,
Nungampakkam,
Chennai-600 034.

3.The Joint Commissioner,
Hindu Religious and Charitable Endowment ©Department,
Madurai Region,
Madurai.

4 .The Assistant Commissioner/Executive Officer,
Arulmigu Koodal Alagar Thirukovil,
Madurai-625 001. ... Respondents

PRAYER: Petition filed under Article 226 of the Constitution of
India to issue a Writ of Mandamus, directing the respondents to
permit the petitioner to conduct Kanuparivettai Festival for Sri
Koodal Alagar Perumal deity of Arulmigu Koodal Alagar Perumal
Temple, Perumal Temple, Perumal Kovil Sannathi Street, Madurai at
Anupanady, Madurai Town on 15.01.2021 and 16.01.2021, based on the
representation of the petitioner, dated 04.01.2021.

For Petitioner : Mr.B.Prasanna Vinoth
For R1 to R3 : Mr.K.P.Narayanakumar
Special Government Pleader

For R4 : Mr. S.Manoharan
ORDER
Mr.K.P.Narayanakumar, learned Special Government Pleader, takes
notice of R1 to R3. Thiru.S.Manoharan, learned counsel takes notice
for R4.

2.The petitioner 1is one of the Hereditary Trustees of the Sri
Melaramanuja Kooda Dharma Paribalana Sabai. The said Sabai conducts

Kanuparivettai Festival every year. The petitioner's apprehension
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is that in wview of COVID-19 pandemic and other lock down
restrictions, he may not be granted requisite permission.

3.When the Government has permitted the theatres to open with
100 percent occupancy and Jallikattu is to be conducted, there is
no reason to deny permission to the petitioner to conduct the
petition mentioned event.

4.The petitioner's counsel, on instructions, states that he
would adhere to all the safety norms that may be prescribed by the
District Administration as well as the Temple Administration.

5.Recording the said undertaking, the respondents are directed
to permit the petitioner to conduct the petition mentioned event.
The Writ petition is allowed.  No costs.

sd/-
Assistant Registrar (AS)
/ /. True. Copy //

/ /2021
Sub Assistant Registrar (CS)

rmi
Note :In view of the present lock down owing to COVID-19 pandemic, a
web copy of the order may be utilized for official purposes, but,
ensuring that the copy of the order that is presented is the correct
copy, shall be the responsibility of [the advocate/litigant
concerned.
To
1.The District Collector,

Madurai District,

Madurai.

2.The Commissioner,
Hindu Religious and Charitable Endowment Department,
Nungampakkam,
Chennai-600 034.

3.The Joint Commissioner;
Hindu Religious and Charitable Endowment Department,
Maduraili Region,
Madurai.
4.The Assistant Commissioner,
Executive Officer,
Arulmigu Koodal Alagar Thirukoil,
Madurai 625 001.
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